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6. Potat 9269 
7. ugar 5858 

8. HPS Groundnut 6387 

4 

18.00 

737. 0 

10 . 30 

5 

0.19% 
12'50 % 
0 . 16% 

------------------------------------------------
*Figure relates to 1976. 

Steep Rise in Prices of Essential 
Commodities. 

175. SHRI MADHAVRAO SCIN-
D'IA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be 
pleased to state: 

(a) what were the reasons for 
steep rise in the, prices of essential 
commodities throughout the country 
during the last one· year; and 

(b) its impact Qn the country's 
economy? 

THE MINISTER OF COMME'RCE 
AND' CIVIL SUPPLIES & STEEL 
AND MINE'S (SHRI PRANAB 
MUKHERJEE): (a) The sharp ~n
crease in prices of some essentIal 
commodities during the past one ye-ar 
could be attributed to continuation of 
inflationary situation seasonal fac-
tors, shortfall in kh~rif production, 
incre'ase in procurement/support 
prices of some kharif crops, increase 
in input costs and other factors. 

(b) The price riSe has affected 
various sectors of the economy. It 
has particularly affected adversely 
the common people. 

ayment '0,1 Income-tax by Rashtriya 
Swayam Sewak Sangh 

176 SHRI V. N. GADGIL: will the 
Mjni;ter of FINANCE be pleased to 
state: 

(a) whethe~ it is a fae that the 
RashtriYa Swayam Sewak Sangh has 
not paid income tax fOr several years; 

(b) whether it was granted 
exemption from payment of taxes; 
and 

(C) if so, what are the reasons for 
the same 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH p~ADrA): 
(a) The RashtriYa Swayam Sewak 
Sangh has been assessed to income-
tax upto the assessment year 1976-
77. The Income-tax assessed is, how ... 
ever, outsoonding as the assessments 
have, been challenged in appeal 
which are pending before the variotll 
appellate authorities. 

(b) @ (c). The Rashtriya Swayam 
Sewak Sangh is taxed under the 
Status of tEody of Individuals'. Its 
income from Gurudakshina received 
from members has been held to be 
not taX1able on t he pr inciple of 
mutuality. Its other income from 
house property, interest on bank de-
posits Misc. receipts etc. is being 
taxed: I~ 

Quota Re erved for Scheduled C 
in J.T.D.C. Hotel 

177. SHRI DHARAM DASS SHAS-
TRI· Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state; 

(a) whether the qu'Uta res rved or 
Scheduled Castes in g des 1, 2 and 3 
posts in the India Tourism De elop-
ment Corporation hotels h s no been 
completed; 

(b) when the. reserved quota i 
li ly to be campI ed; and 

(c) what teps are bem t k n b 
Government in his regard? 




